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Order dated: 03.09.2006 

Heard Mr, A.Kaningo, L. Cojnse.l for the 

Applicant and Mr. S.K.Ojhap id. Standing C.insel 

for the Railways. 

Applicant is Sr. Loco Pilot und: 

(Mechanical), East Coast Railways, Khu 

The grievance of the Applicant is that his 

juni ors have been empanrie lied as passenger 

Driver, hoever, he has been ignored, 

The Applicant, it seems, has filed a 

repre eitation before Re spondent No.3( sr. 
Divisional Mechanical Engineer) III. standing 

Coinsel for the Railways says that he is not 

aware of any such representation but if a fresh 

representation is made, the same shall he 

considered. The Applicant is at liberty to file 

fresh representation within seven days, which 

shall be considered and disposed of as per 

laws/rules by Respondent No.2 and 3 within 

a period of two months from the date of receipt 

of this order. 

O.A. is disposed of accordingly. 

Copies of this order, along with copies 

of the O.A. be transmitted to the Respondents 

by Speed Post at the cost of the Applicant. Free 

copies of this order be also handed over to the 

id. Coinsels appearinq for both the parties. 
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